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IN THE cenrinaL ALY ST T T TRIBUMAL, JAL.UR BEICH, JALFUR,

g Date of order 12,9,94
A 1. OA 170/94
' _ Kamlesh Kumar & Oth rs : Applicants g
‘ /s |
Union of India & Qthers : Respondents
Mr. R,N, Mathur . Counsel for tha applicants
- Mr, P.V, Calla : Counsel for the private respondents
oA Mr., Manish Bhandari : Counsel for th~ Govt, respondents,

2. OA 193/94

Azhal: Fumar Badsar . Olhers: Applicants
V/s

Imion of India & Othnogrs : RHespondents

' Mr., R,N. Mathur : Counsel for the applicants

Mr. Manish Bhandi;;//’ - Counsel for Lhe Govt, rospondents, ]
3. 04 247/94 / S

Mr. Rama Nand 2 ‘Otlwm B Appliconts

4 Vs .
Union of India & OlLhers : Respondents
Mr, R.,N, Mathur e Counsel for the qppllcantﬁ,
'Mr.'P.V. Calla s Counsél for the privﬁLe respondents,
Mr., Manish Bhandari s Counsel for the Govt, roﬂpw&dents.
CORAM

HOO'ble Mr, Gopal Krishna, ilembor (Judicial)
Hon'ble Mr, O,P. Sharma, Membhar (Administrative)

- . . -
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‘

These thrae applications involve coawnn rue,lions of facts

and law and are, tharafore, disposed of by this comnon onler,

2, ~In OA no, 171/94 thars ara 14 applicants, in On no. 193/94

thawe e g ’#‘H’} Eonchp cod T 0 e, /94 e ey 5 opplh s,
Thus altogether thors apa 24 applicants in Lhes» thioo applications,
All these applicants had apiliad for the posts of Ticket Gollactors
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Ajwmzr, "in rasponse to advertise+ v
. * i ’

tO le-- hnl] way He--J.HH pent Hu:- rd,

- W.Q . i o . < caf i he
.;ment_nv. J/JL fAune sy, They were declaced sucerss ful in b ¢
e rus rhela {ter they wers J~Vu+ud (ur fraunwnﬁ tﬂ fnC Zﬁnal .
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Aftsr. This trauulng was complzt tlu.. ‘
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Tréiﬁiﬁ@.Séhoél;'Udalpur;
G“hule MJDngwi, Wesh:m Railway,
ddt d ln.? £ tu Lh~ Divis LnnJl h11l~Jy Managers, Ratlam, Agmef
to he abwll.]’hld :
A
¥

i

and JdlLUL, fUIWardlng therswith names of bu“dl'urw
B, 950 1500 (RP i

¢
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Cag Ti‘}«' t Collzotars in fhess Diviziens, 528l

'The ﬁpplicants in these three applications are amongsht those.

'su cessful candidatzs whose namss were forwarded fox appointment/,

zcbors in the Jaipur Division, In spite

Tabsorptions as Ticket Coll
ware mnade avallable foc appoint-

oW
]

cof the fact Lhat these candidat
‘me ﬂ1ldh<HLHuLﬁn in Jailvur Division in 1993, fhey have nobt besen so
: . | : -
the casae of applicantst that the

' appuvn sd/absorbed so far, Tt is

respondunts want toe deny them appointment/npsorptiﬂn in Jaipur -
‘Division on the ground, amongst others, that certain wmnljyez of
I ~ :
since been rendersd surplus sre proposed

wJaipur DlVl:th whao have
of Ticket Collectors in Jaipur

-+

.

o he absorped agalnst vacanoi=s

~
~ . . ! . .
N vigion, The furthec case of the applicants is

- D3
:“?Q é\ pointments to the pests of Ticket Collectars are being madsz on
. - ' -
e b : . .
% - _
" )cq:;awq;oudt, ‘grounds, ther:hy reducing the number of vacancies
Am o)) - / ‘ L
- /ayailable against which the applicants are anbtitlod Lo be appointed/
S f '
- SAbksorbed in Jaipur Divizion, They have, therzfors:, vrayed that the

N
L:‘.’-/';/ - . -
- crespondents may be dinscted to give appeintment to Uhe applicants/

absorb,them in Jaipur Division against the posts of Ticket -

Collectors,

2. reply have statzd that merely by

The respondents in thelr

virtue of their selscticn/recraitmant, the cindidatas have not

1acquired any right to he appointed/absorhbeidt to nosks vvdee the

Ralaway much less be appoloted in the Jotyue Div. Sion, Fusthay

zaccord|ng Lo then, the applicants have also given undlerlakings
zct that they way bho appointed/abscerbed in any of the

-

Divisions of the Westewn Railways, Further, accenling to the
—' 2300 d.:'Y"t'" ti € K53 ':"l')l f"" v I'"‘ YARAE] ; /’v SR NS 11 ¢ . s 1) 1 A4 "'.L‘
respondents, the reason for nobt absorbing/ansointing the oppligsants
of perions working

2/
o o o )=

“idn-ther Jaipur Division is thalt a large numbe

’
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th; vacanciss arising in Group 'C' posts in Jaipur Division, 3
1

i

3

'thesﬁos s of Ticket Collectars would alse bLe availahle to them for

-hames'were forwarded to DRA, Jzivur Division for appointaent’

VUSRI EPPPRONEE Quai ¥ SeH

dgallé Group 'C' posts in the Division have beon rendered

on the account of abelition of Loco Sheds, as 3 reasult of quagp

codv@rsian Thaese parsons have a prisr right to be absorbed” analnﬁt_’

'In tW0 of the applicaticns, namely, 170/94 and 247 /04

V§.°;rtd1“ Perunn .Whalhave bezn rendersd surplus'on the Jhnllfl‘h IO
.1P0$i$ Of Tﬂb hdv“vbh;ﬁ impleaded as priVﬂté ﬂ“pund'nl It has '%n:
::stﬁtwd un *hwlr bﬂhulf that the abpliCaﬁtS hJ!E not ]qulrpd any ?ié
:firlght'to b anNlnth Jbsorbed in the JaiPUF Divizicn merzly an J,?:g
1 auuuun oF fh“lI Tecrui itment, Further the ﬁersbns vihe have béen'ﬁ ;,;
g;rjhderwd °urplub WLthLH the Division have a ﬁrior'right te ke K
LJ“F“”lnf“d t“ Group o posts within the Division, ) ‘
J.gm ;
17573 \‘\ﬁL have heard the leamed councsl for the parties and-have}%
the ~reaords, A o | ; k
.fyhis i3 &' casz in which justice haz to be renderad to all |
<ernvd parti ?S. The persons who have been ]C“d“ rod gurpluq;_ l.

“within the Divizion do have a right to be considevad for abaorpthhf
within ths Division in suitable Group vC' posts if theee are
- [

vacancies available or are lilely to arife in the near futurs and .

thﬁlr absorption, As far az the applicants osre corcemed, they have

bcwu recruited by the Railway Recraitment UuaLl after being put

»*hruugh fhc process of written cramination and intEIViGWG and they

have al:e undergone Lroining at the Zonsl Trﬁlnlng School, Udaipu?.

Regardless of whether they have acquived a right +o be aprointed

t:_the posts of Ticlkel Collesters in the Railways as such in Jaipun
Division, they have Jegitimate ezpzctation that they wiald be

appointad to posts for which Lleey hod haan recraited, Since their

e
H

absorpticn in the Jaiyar Division, it is logical for them Lo expect

that they would ke appointed/absarbed within the Divisim,

7, We hal directed the learmed counsel for the Goverment
respondents to ascertain the position of vacancizs of Tickel

. .4/'-‘"




'persons T the Jaieur Division who have bCL“

fénd

T:and nthwr Dwv;swunq of The W

'apollu:nts thG since exprezsed their willingness Lo oe appointed/ L

".rcnde:ed surplus. in the Jaiour Division,

et |- . :

. f ¢
. ‘17‘\")\‘&'»'- 6%_.

Jailoar Dn/]‘vo“ OT T e

Follwvtnrb +huf would be available in the

ey
SIS rendarad surplus

alsa o azcertain the puglLluﬁ "of vocancies of Tisket Gblle@tprs‘ ;

aV]l]ﬁblL in the neighbouring Divisicns of vrctem Rallway and :
lso all other Divisions of Westemm Railway, The learned Cuunb@l f
for the Govemment respondents has not bzen able to aucertain thp o
‘ ‘ L

A

i

W

avact humber of.vawar:ies available for dppulnlmunt/)h-ufuﬁw ”pf;
the applicants ir Jaijur Division or in the othepr Divisions, H,WuV&r, -

‘-

,hn h" ‘stated that the Goverrmnent respondents shall mole all ri rts o ’

-tn'ahsnrt AT many @f the apoulicants as poszible within the JaipUr

DlVl°luu anidl the rest of Ltham 2t the earliest in the neighbouring

o]

sberm Railway, Three to four of the

i

ab«ulbud in thu BUﬂhdy Division for the bresemt and thaey can be
i
offfrpd aliJlnthHt, in the Dombay Division at this stage, So

: N -
+hw 1nm~dwa«e acticn of the Governnent re spondents would be to-”

.nffpr juoolndmcn+~ to the applicants as Ticket Collectors either

‘~. ¢ I
?I‘gélpur D1VlSlUn or in the neighbouring or othar Divis 1on§,$f'the

. .~w,\4_‘ . S
Wesf@rn Ra11wdv fuI the present, whzrever vacanciss are availablé
Jnd‘tﬂg.uffCLJ of apvointment would be mada in the ord@r'ofutheir_

t ~
;,‘r siLlon 1n the szlect poanel, the senior persons bzing
i”flrrcﬂ appointments in the Jaipur Division, dn the neighbouring i .

Divisionz and the other Divisions in thot order, COnce all the’

> F Y B
appllcant° have been given appointmeants/ are absorbed in the manner
-mentlcned above, the respondents shall maks efforts to bring all

- those back to the Jaipur Division, whu have not bzen apoointed 1ni
L . . . L3 . . . 3 . ', ‘
the Jaipur Division, as and wien vacancies arise in the Jalpur ' ;

"Division, Thereby, according to the leamed couns2) {or the Govern—

Lt

ment respondents, all the applicants would be. of forad appointménts

1mmwd1a*nly g5 Tickol Gollactors without disulacing the persons

‘8. We have considarped the matter carefully, In the circumstances

of the presant case, wa divect the Goveromnent rosnondoents that they

~

shall in the first instance, oftfer apposintments to tha persons A '

initislly nominated for appuintments as Ticket Collectors in the
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.ot th Qpplicant5 wiio are lLean b pack to the Jal-ar isi :

s :

;; Jaipur bivisioﬁ.in thé oplar qf their écnidrity to the oxtent ﬁ
S' Qacandiés are at pressnt availlable after considaring dnénq of % _
ber%pns renderad surplus, Thosa who cannot ho absorbed in thﬂ &fv f
Jaipur Divisicn for the reasons given by the govermmont pespondent?, :

may be Offer‘}\dlﬁ‘)()ll‘x'hn‘ﬂ\'s in l‘.hﬂ.°neighbourinr; Di.\/.'l,%i.rm.’% nf Jaipur ‘

) in the Western Railway and may also be of fered appointments in :

| other Divisions of the st Railway in the owlec of their sénio;

rity in the wmerit list, Thos2 of the applicants who have now '

expressed their willingness to be appointed/absorvbed in the Bombay
- Division may bes apiointed/absorbed therein at present, A5 soon Bs'- :
%%?f??%?ﬁnries'start bﬁcoming avAl1ab10 in the Jaipur Dlv]ﬁ{nn; those _ i

to come hack to the Jal ur Division Do

ay be H;uugl' back to Joipur Division in the 01ﬂ°1 of their senior- i

1ty. k makP it leDY that the persons brounsht back to the Jalpur
nyy : . .
DlVlblpﬂ in sccordance with directions given above shall not lose

/‘§ /
fL/Pflt/ as per their original m2rit vosition,

e dirsctions
mgmven,;n this pafagrnph shiall be applicable to all the qusoné"
Whose names wa re forwariled for upnolnfmcn1/dhcwtanon as Ticket
Collectors in the Jaipur Division, .L‘er_,].‘jx.dl:_)".'; of who e they have
filed applications before the Tribunal or not, This is intended

!

to ensure that no injnctice is done Lo pe sone who may olherwise

be senior to the applicants as ner their mervit position, W2 expect

that the respondents shall a-voint/absorh Uhoese porsons in accordence
S

with the above directiaywithoat any undue delay, as thav have baen

awaiting appointment« o avar o yoar now, I mals Y1 claar that
the right of the priv.le respondants otherwise oliqgible for the

posts of Ticket Collrchors shiall nobt ha aff i~
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